CENTRAL ELECTRICITY REGULATORY COMMISSION

NEW DELHI
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the Electricity Act, 2003, read with (b) Articles 4, 11 and 16 and
other relevant clauses of the Transmission Service Agreement
dated 22.9.2015 executed between the Petitioner and the Long-
Term Transmission Customers, read with (c) Regulation 111 of
the Central Electricity Regulatory Commission (Conduct of
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Record of Proceedings

During the course of hearing, the learned counsel for the Petitioner and the
learned counsel for the Respondents made their detailed submissions in the mater.

2. After hearing the learned counsel for the parties, the Commission directed the
Petitioner to furnish the following details/information on affidavit within three weeks:

(a) For Element 1, furnish the following details:
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(b)  Vide RoP for the hearing dated 17.8.2022, the Petitioner was directed to
indicate whether the route followed was as provided by the BPC route or any
other route along with necessary proof, for each of its line. However, the
submission made in this regard is not clear. Submit again the same clearly
bringing out the facts.

(c)  Vide RoP for the hearing dated 17.8.2022, the Petitioner was directed to
submit legible copy of map, separately for each line, clearly depicting the three
alternate route(s) as per BPC survey superimposing the route as followed by
the Petitioner in respect of all line. However, the submission made in this
regard is not clear. Submit again the same clearly bringing out the facts.

4. CTUIL is directed to furnish the following details/information on affidavit within
three weeks:

Scope of the work related to elements in use including installation of PLCC,
DTPC, etc. and identified responsible entities for each such scope in the
following table:

Scope (Name of
Element)
Lines

Entities responsible for

5. The Petitioner and the Respondents are directed to file written submissions not
exceeding 5 pages within three weeks with copy to each other.

6. Subject to the above, the Commission reserved the order in the matter.
By order of the Commission

Sd/-
(T.D. Pant)
Joint Chief (Law)
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